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       ITEM NO. 119           COURT NO. 6               SECTION XI

                      SUPREME  COURT  OF  INDIA
                        RECORD OF PROCEEDINGS

                   CIVIL APPEAL NO.  2829  OF 1996@@
                   CCCCCCCCCCCCCCCCCCCCCCCCCCCCCCC

        Khurbur                                 ... Appellant (s)

                Vs.

        Kallu and Ors.                          ... Respondent (s)

        ( With office report )
          With C.A. No. 2830/96@@
          CCCCCCCCCCCCCCCCCCCCC
0        ( With office report )

          Date: 31-01-2001   This/These matter(s) was/were called
                             on for hearing today.

        CORAM :
                    HON’BLE MR. JUSTICE V.N. KHARE
                    HON’BLE MR. JUSTICE K.G. BALAKRISHNAN

        For appellant (s)       Mr. Attar Singh, adv.
        in CA 2829/96

        For appellant (s)       Mr. RB Misra, adv.(Not Present)
        in CA 2830/96 & res.
        in CA 2829/96

        For respondent (s)      Mr. NP Midha, adv.
        in CA 2829/96           for Mr. Bharat Sangal, adv.

                  UPON hearing counsel, the Court made the following
                                       O R D E R

                   C.A. No. 2829/96:@@
                   CCCCCCCCCCCCCCCCC

                          The appeal is disposed of.

                   C.A. No. 2830/96:@@
                   CCCCCCCCCCCCCCCCC

                          The appeal is dismissed.
.SP1

                   (Alka Dudeja)                      (S. Krishnan)



                   Court Master                        Court Master

                          Signed order is placed on the file.

.PA
                    IN THE SUPREME COURT OF INDIA
                     CIVIL APPELLATE JURISDICTION

                   CIVIL APPEAL NO.  2829  OF 1996@@
                   CCCCCCCCCCCCCCCCCCCCCCCCCCCCCCC

        Khurbur                                 ... Appellant (s)

                Vs.

        Kallu and Ors.                          ... Respondent (s)

        With C.A. No. 2830/96@@
        CCCCCCCCCCCCCCCCCCCCC

                              O R D E R@@
                              CCCCCCCCC

........L.......I.......T.......T.......T.......T.......T.......J

.SP2
        C.A.  No.  2829/96:@@
        CCCCCCCCCCCCCCCCCCC
                The  memo  of  compromise filed in the  Court  is
        taken on record.
                Mr.   Attar  Singh  and Mr.   N.P.Midha,  learned
        counsel  for the parties states that the parties to  this
        case  have  compromised  the  matter   in  terms  of  the
        compromise  memo  filed  today.
                In  view  of  the said statement, the  appeal  is
        disposed  of in terms of the compromise memo referred  to
        above.
        C.A. No. 2830/96:@@
        CCCCCCCCCCCCCCCCC
                We  do not find any merit in this appeal.  It  is
        accordingly  dismissed.   There shall be no order  as  to
        costs.
........L.......I.......T.......T..T....T.......T.......T.......J
.SP1

                                             ..................J.
                                             (V.N. KHARE)

                                             ..................J.
                                             (K.G. BALAKRISHNAN)
        NEW DELHI
        JANUARY 31, 2001.


